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SN0 Oldha |
In clause 1{2), “ 10th " shall be substituted by “ 10w,

BENRI0 Uy

Section 2(ia) of the principal Act proposed to be substituted by clause 2
shall be recast as follows:

“ (ia} “ District Co-operative Bank” means a Central Society having
jurisdiction over one revenue district and having as its members Primary
Agricultural Credit Societies and Urban Co-operative Banks and the principal
object of which is io raise funds to be lent to its members, including nominal or
associate members;”.

DICe Qldh g__l

In the third proviso to section 18(1) of the principal Act proposed to be
amended by clause 4,the word “members” shall be substituted with the word
“member”,

WHO0 Oldha |
L. In clause 6,—

(i) for the words “ The third proviso in sub-section (1) proposed to be
omitted by item (a) of clause 6 the following clause shall be substituted,
namely:-" the following words, letter and bracket shall be substituted namely—

“ (a)In sub-section (1), for the third proviso, the following proviso
shall be substituted, namely:-"

(1i) for clause (a), the followi ng proviso shall be substituted, namely—

*“ Provided also that the election to the Commiittees of the societies shall not be
conducted on ward basis irrespective of any provisions to the contrary contained
in the bye-laws of any society;”.

2. In section 28(1) proposed to be substituted in the principal Act, by clause
6(a), for the word “ bylaws", the word “ bye-laws” shall be substituted.
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1. In Explanation I to section 32(1) proposed to be inserted in the principal
Act by clause 7 as so renumbered, the words “Kerala State Co-operative Deposit
Guarantee Fund Board” shall be substituted with the words “Kerala Co-operative
Deposit Guarantee Fund Board”,

2. In Explanation I after the third proviso to section 32(1) proposed to be
inserted in the principal Act by clause 7 as so renumbered, the words “Risk Fund
Scheme” shall be substituted with the words “Kerala Co-operative Risk Fund
Scheme”.

3. In Explanation I after the third proviso to section 32(1} proposed to be
inserted in the principal Act by clause 7 as so renumbered, the word
“ NABARD” shall be substitted with the words “National Bank of Agricultural
and Rural Development”.

Hmroasm 610000 g!gﬂo ﬂ.lcﬂagi

In clause 8(3), as SO renumbered the word © committees” shall be
substituted with the word “committee”.
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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
-~ Seventh Session
BULLETIN—PART I
(Brief Record of Proceedings)
Monday, August 21, 2017
No. 88
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions:

Three questions in the list of questions posted for the day were answered

orally.
Adjournment Motion:

After hearing the Chief Minister the Speaker withheld consent to the moving
of an adjournment motion given notice of by Shri Shafi Parambil and two other
Members regarding the serious situation reported to have arisen consequent on the
reference made by the Hon'ble High Court of Kerala against the extension of the

application date for appointment in the Child Right Commission.

In protest against the attitude of the Government in this matter the Members
belonging to Indian National Congress, Indian Union Muslim League and Kerala
Congress (Jacob) moved into the well of the House raising slogans and tried to

disrupt the proceedings of the House.
Calling Attention:

Shri C. K. Saseendran called the attention of the Minister for Revenue and
Housing to the delay faced by farmers, in getting documents pertaining to land,
due to carrying out of joint survey by Revenue and Forest Departments

considering the State as a single unit. The Minister made a statement thereto.

KNPP, 1388/2017(ii).




The Matters raised under Rule 304 :

The matters raised by Members in the House under Rule 304 are listed
below:;

@2 | @RANATIBA Gai@” Qo Qo 201
maud;
I |

; oladmdi enfigaiiang
. B, 6T, B
1 @@l o mA. neamad @008 A@ana0amo QEUA@CTY
GHOS MPEWI edaHImal -
2 @l amanyd ;emmeaond GH0da |B0nxMsHey R

HUDSNIWAS MMIGo

The Ministers made statements on the respective subjects.

{As it was difficult to carry on the business, the Speaker temporarily
adjourned the House at 10.29 a.m.)

The House re-assembled at 11.14 a.m. with Mr. Speaker in the Chair.
Presentation of Reports:
The following Reports were presented:
1. The Eleventh Report of the Committee on Subordinate Legislation,

2. The Fourth and Fifth Reports of the Committee on the Welfare of
Women, Children and Physically Handicapped,

Statement under Rule 300:

Shri Pinarayi Vijayan, the Chief Minister made a statement under Rule 300,
regarding the deficit in rainfall in the State and the urgent step intended to be
taken by the Government to solve its consequent problems.

Government Resolution:

Shri Pinarayi Vijayan, the Chief Minister moved the following resolution
under Rule 118;

“2002-90: DIVSIOIDNQEVaNE @R OmamBaysmd @oad" aolmaadayod
ERIVGNY afidBearafDacl avan’ s aIg mfeoqy” apylen 31-do  mqflor
{(9n) awMBEISP0, Y EAIOR UIUTUDG B Gaaflgen OV aI o
DEHENNWE DRI MG MDWHDIKMGE  apam QI
saug{]gggmﬂmaa]o;
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The resolution was passed by the House unanimously.
Legisiative Business:

Miotion for consideration and further stages of the following Bills as reported
by the Subject Committee:

I. Shri Kadakampally Surendran, Minister for Co-operation, Tourism and
Devaswoms moved the motion that the Kerala Co-operative  Societies
(Amendment) Bill, 2017 as reported by the Subject Committee be taken up for
consideration. Shri Abdul Hameed. P., Shri Anoop Jacob and Shri Eldose P.
Kunnapillit who had recorded their minutes of dissent to the Report of the Subject
Committee also spoke. Shri V. D. Satheesan as authorised by Shri Hibi Eden
moved an amendment to circulate the Bill for eliciting public opinion and
Shri V. Joy as authorised by Smt. U. Prathibha Hari moved another amendment to
recommit the Bill to the same Subject Committee. After the reply by the Minister
the amendments moved were withdrawn by the leave of the House. Then the
motion was adopted and the Bill was taken up for clause by clause consideration
and passed with the following amendments: '

Clause |
In clause 1(2), “10th” shall be substituted by “10*”.
Clause 2

Section 2(ia) of the principal Act proposed to be substituted by clause 2 shall be
recast as follows:
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“(ia) “District Co-operative Bank” means a Central Society having
Jurisdiction over one revenue district and having as its members Primary
Agriculural Credit Societies and Urban Co-operative Banks and the principal
object of which is to raise funds to be lent to its members, including nominal or
associate members;”,

Clause 4

In the third proviso to section 18(1) of the principal Act proposed to be amended
by clause 4, the word "members” shall be substituted with the word " member”.

Clause 6
L. In clause 6,—

(i} for the words “The third proviso in sub-section (1) proposed to be
omitted by item (@) of clause 6 the following clause shall be substituted,
namely:-" the following words, letter and bracket shall be substituted, namely.—

“()In sub-section (1), for the third proviso, the following proviso shall be
substituted, name] yi-”

(ii) for clanse (a), the following proviso shall be substituted, namely:—

“Provided also that the election to the Committees of the societies shai] not be
conducted on ward basis irrespective of any provisions 1o the contrary contained
in the bye-laws of any society;”,

2. In section 28(1) Proposed to be substituted in the principal Act, by clause
6(a), for the word “bylaws™, the word © bye-laws” shali be substituted.

Section 7 in the Bill was deleted and the remaining was renumbered.
Clause 7 as renumbered

L. In Explanation I to section 32(1) proposed to be inserted in the principal
Act by clause 7, as so renumbered the words “Kerala State Co-operative Deposit
Guarantee Fund Board” shail be substituted with the words “Kerala Co-operative
Deposit Guarantee Fund Board”,

2. In Explanation 1 after the third proviso to section 32(1) proposed to be
inserted in the principal Act by clause 7, as so renumbered the words “ Risk Fund
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=
Scheme” shall be substituted with the words “Kerala Co-operative Risk Fund
Scheme”.

3, In Explanation I after the third proviso to section 32(1) proposed to be
inserted in the principal Act by clause 7, as so renumbered the word “NABARD”
chall be substituted with the words “National Bank of Agricultural and Rural
Development”.

Clause 8 as renumbered

In clause 8 so renumbered,(3), the word "committees” shall be substituted
with the word © committee”.

[The Leader of Opposition informed that the opposition had decided to boycott
the proceedings of the House on the Kerala Medical Education (Regulation and
Control of Admission to Private Medical Educational Institutions) Bill, 2017,i
prolest against the denial of demand for resignation by the Minister for %
, and Social Justice based on remark of High Court and announced that
Shri V. P. Sajeendran, Shri Roji M. John, Shri N. Samsudheen, Shri T. V. Torahim
and Shri Eldoge P. Kpnnapillil would stage a satyagraha in the foyer of the
Assembly Hal Jhe remgﬁ'}iibn of the Minister. ]

IL Smt. K. K. Shailaja Teacher, Minister for Health and Social Justice
moved the motion that thie Kerala Medical Education (Regulation and Control of
Admission to Private Medical Educational Institutions) Bill, 2017 as reported by
the Subject Committee be taken up for consideration. Shri M, Swaraj as authorised
by Shri James Mathew moved an amendment to circulate the Bill for eliciting
public opinion and Shri K. Rajan moved another amendment to recommit the Bill
to the same Subject Committes. After the reply by the Minister the amendment
moved were withdrawn by the leave of the House. Then the motion was adopted
and the Bill was taken up for clause by clause consideration and passed with the
following amendments:

Preamble

ANClaDN@ " @Remudan * ag)mm AT alddo "aflaydmolawded’ " apmm L1
Gal@acidn. ' ’
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B0 B S,
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Clause 3
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AR HAIO” n i@ " earsmo esgi@on aflsyadananglas M0Ra" afymn’” €.aiB.051:,
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The House adjourned at 3.31 p.m. to meet again at 8.30 am. o Tuesday
August 22, 2017,

V. K, BABy PRAKASH,
Secretary,




